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Order_á.ated 16,12.203;, 

eard the 1e,; 

parties ar 

on recO: 

by the learned counsel of both si& 

hereby direct the applicant to file 
/ 

representation before the 

tilti 	his gievnc 	within a pe, 

of seven days from the date of i 

this order, against the notice 

retirement. Upon recc: 

representation, * 	 :3 

C:.3eshal1 dispose of the-,  

s* withjn a period of 45 days berfter 

tnrcugh a reasoned and speaking or: 

which the ad interim order dated 7.3,200. 

shall come to an end. 
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Respondents and free copies of this order be 

handed over to the learned counsel of both the 

sides. 
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